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Order 	Order 	 taken on order 

.6.971 	 At the instance of Shri D.N. 

Mjsa and with the cctsent of learned 

counsel for the petitioner two eks' 

time as last chance is allod for 

filing counter. iOsted to 14.7.1997. 

V 

Jj 4( 

It is submitted by Shri L).N.iiishra 

that counter has )e n prepared and 

sentfor verification. F 'i11 file 

the same within two weeks with 

copy to petitionert  s counsel who 

wants 15 clays time therafter to 

file rejoinder. In view of this 

adjourned to 14.3.1997 for heari. 
It is made clear that the matter 

will be taken up for hearing on 

14.8.1997 even in the absence of 

counter or rejoinder. 

vCr J7 T..  
It is submitted by the leaned 

counsel for the petitioner that he  

waits two weeks' tine for ariing the 

xtte r • T,ke praye r is a liowed • Posted 

to 28.8.1997 for hearia. 

Vxx  

LearrEd 1aiyer for the petitlori.: fies rmo 

with  c op y to le a med Additional Standing counsel s tatiri 

that he does not want to purS. the mattr as the prae; 

has already been rnet.In view of this, the:
pC t i l,  XXX i 

disposed of as not pressed. 
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